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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY,THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
. AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 22534OF 2023

Between:

AND

,|

2

Afsha Merai. D/o MA Baio. aqe 26 vears, Occ. Medical Student, R/o H.No.10-
fila, calw6i town, Gajwel M;ndal, Siddipet Distrrct 502278.

...PETITIONER

The State of Telangana, Represented by the Principal Secretary Department
of Health, Medical ind Famity Welfare, Telangana Secretariat' Hyderabad.
The Kaloii Naravana Rao Universitv of Health Sciences Warangal'
represenied by its Registrar. Nizanipura, Warangal. Telangana 506 007.

...RESPONDENTS

Petition under Article 226 ot the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or directions, more particularly one in

the nature of writ of mandamus setting aside the Para 2(b)(i) of

prospectus/notification, Dated. 08-08-2023 issued by the 2nd Respondent (Kaloji

Narayana Rao University of Health sciences) for the admission into Post

Graduate Medical Degree and Diploma courses under management quota seats

allocating 100 percent seats to candidates from all over lndia are eligible for

management quota sub-category-1 which is against the obiect and intent of

powers conferred by clauses (1) and (2 (b) (iii) and (c)(ii)) of Article 371-D of

constitution of lndia, the President made, with respect to the then state of

Andhra Pradesh, the Andhra Pradesh Educational lnstitutions (Regulation of

admissions) order, 1974 and is highly illegal, arbitrary and violation to the

Section 95 and 97 of A. P. Reorganization Acl 2014. apart from violation of

Judgment of the Honble Supreme Court of lndia reported in 2016 (1) ALD 150



,/
SC, AIR 1984 S(l 142O and AIR 1979 SC 193 (constitution bench) and atso

articles 21 of the constitution of lndia '1950 and fundamental rights of the
petitioner and :onsequently quash/set aside the para 2(b)(i) of the
p rospectus/notific;rtion Dated.08-08-2023 issued by the 2nd Respondent,

therefore direct the '1st and 2nd respondents to implement the reservation

eligibility criteria in the state of relangana in the matter of admission into NEET

PG courses under management quota sub-category-1 for the academic year

2023-24 by reserving 85 Percent of management quota sub category-.1 seats to
the local candidates and 15 percent to non-local candidates against the total
seats available u rder l\/anagement Quota Sub-Category-1 in the colleges of
Telangana State

lA NO: 1 OF 2023

Petition under Section 151 cPc praying that in the circurnstances stated
in the affidavit filed in support of the petition, the High court mav be pleased ro
suspend the operation of Para 2 (b) (i) of prospectus/notification, Dated.

0810812023 issued by the 2nd Respondent (Kaloji Narayana Rao University of
Health Sciences) for the admission into post Graduate Medir;al Degree and

Diploma courses under management quota seats allocating 1oo percent seats to
candidates from all over lndia are eligible for management quota sub-category-
1, consequently direct the 2nd respondent to provide equitable opportunities and
facilities for the people of relangana in the matter of education in respect of g5

percent of reservr:d seats for local candidate and 1s percent for non local

candrdate under the management quota sub-category-.1 in the post graduate

medical and dentat colleges in the state of Telangana

Counsel for the Petitioner: SRl. MIRZA AZHARULLA BAIG

co u nse I fo r th e Re s po n' 
T8}';8*tfi Lr;,8iIEExL* o* o

FAMILY WELFARE
Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO, SC

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE AIOK ARADHE

AND

THE HOTfBLE SRI JUSTTCE J.SR-EENTVAS RAO

Wtit Petition No.22534 of 2023

ORDE (Pcr rk Hoa'th tbc Cbic/lrrth Alok Aradb)

'None for the petitioner.

Mr. T.Ramesh, learned Assistant Government

Pleader for Health, Medical and Family Welfare

Departrnent appeafs for respondent No.1.

Mr. A.Prabhakar Rao, leatned Standing Counscl for

Kaloji Narayana Rao University of Health Sciences

appears for respondent No.2 (for short 'the Universin")

2. In this writ petition, the petitioner has praycd [or rhe

following relief:

"It is therefore prayed that this Court mav be

pleased to issue an appropriate writ, order or

directions, mote particulady one in the

nature of wdt o[ mandamus setting aside the

Pa:ra (2)(bxl) of prospectus/nodficauon

dated 08.08.2023 issued by the )n<l

Respondent (Kaloii Narayana Rao Universiw

\i
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cf Health Sciences) for the admission int<r

Post Graduate Medical Degree and Diploma

:ourses under management quota seat;

locaung 100%o seats to candidates from all

rver India are eligible for management quota

iub-Category-1, which is against tlle object

rnd intent o[ powers conferred by clauses (1 t

md (2)(b)(ui) and (Q@) of Article 37't-D oF

,lonstirution of India, the President made,

'wirh rcspect ro rhe rhen state of Andhra

)radcsh, rhe Andhra Pradesh Educational

n s u ru do n s (R.cgulat-ion o f admis sions) order,

1914 and is highly illegal, arbitrary ancl

"iolatron to thc Sections 95 and 97 of A.P

ilcorganization Act, 2074, apart fron:.

.'iolation o[ -[udgment of the Hon'ble,

liupreme Court o[ India reported in 2016(1)

,\l.t) 150 SC, AIR 1984 SC 1420 and AIR
. 979 SC 193 (consriturion bench) arrd alsc

-\rtrcie 21 of thc Constirurion of India, 1950

: nd fundamcntal rights of the peritioner and

( onscqucnrl\i' quash/set aside the Pa1ia 2$)(l
of thc prospcctus/notification Dated

()8.08.2023 issucd by the 2nd Respondent,
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therefore, direct the 1* and 2"d respondents

to implement the reservation eligtbility

criteria in the State of Telangana in the

matter of admission into NEET PG courses

under management quota sub-category-1 for

the academic year 2023-24 by teserving 85 7o

of management guota sub-category-1 seats to

the local candidates and 75ok to non-local

candidates against the total seats available

under Management Quota Sub-Category-1 in

the colleges oF Telanga,na State and to Pass

such other order or orders as this Court may

deem fit and proper in the circumstances o[

thc case."

The petitioner is seeking relief of admission to l)ost

l-he academi c year 2023-24 is over. No inrcrirn

I (
(

3

Graduate Medical Degree and Diploma course for the

acadcmic year 2023-24.

4

relie[ was granted to the petitioner. Therefore, at this

point of rurre, it is not possible to gtant any relief to the

petItroner
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5. The Writ Pet-ition is dismissed. No costs.

As a sequel, miscellaneous petitions, pending if any,

stand cic,sed
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HIGH COURT

DATED:2811012024

ORDER
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WP.No.22534 of 2023

DISMISSING THE WRIT PETITION WTHOUT COSTS
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